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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE  

EXECUTION APPLICATION NO.01 OF 2024 (WZ) 

IN 

ORIGINAL APPLICATION NO. 216 OF 2023 (WZ) 

 
Hasmukhbhai Bahecharbhai Parmar  ... APPLICANT 
 

VS 
Detox India Pvt Ltd.  
and two others     ... RESPONDENTS 

  

 
REPLY ON BEHALF OF RESPONDENT NO.03 

  
MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE RESPONDENT NO.3 MOST RESPECTFULLY SUBMITS 

THAT :- 

 

1. At the outset, it is submitted that, the Respondent No.3 had filed 

detailed Affidavit  in O.A.No.109 of 2022 and that this Hon’ble 

Court was pleased to consider the same and dispose of the said 

Original Application vide its detailed order dated 23.01.2023.  The 

said Original Application came to be disposed of with the 

following directions. 

a) We direct respondent No.2 - Gujarat Pollution Control Board 

to make calculation of the past violations and quantify the 
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environmental damages thereof within a period of one month. 

This exercise would be done after giving notice to respondent 

No. 1 - NAA. After the said calculation of the environmental 

damages is made, the amount towards the same shall be 

deposited by respondent No.1 with respondent No.2 within a 

period of two months thereafter.  

b) As respondent No.1 has undertaken to lay down over-ground 

pipeline and complete the work by May, 2023, which appears to 

take care of the problem of the contaminated water flowing 

from River Amravati, said work must be completed by May, 

2023, failing which for each month thereafter, respondent No.1 

shall pay penalty at the rate of Rs.25,00,000/- (Rupees Twenty 

Five Lakhs).  

c) The compensation amount/penalty amount, which shall be 

realized from respondent No.1, shall be utilized for restitution 

of environment in the local area within one year, independent 

of the obligation of respondent No.1. 

d) If any grievance remains even thereafter, the applicant would 

be at liberty to approach this Tribunal in that regard.”  

Copy of the Copy of the order dated 23.01.2023 passed by this 

Hon’ble Tribunal in O.A.No.109 of 2022 is annexed hereto and 

marked as ANNEXURE R-1. 

2. Furthermore, the Respondent No.3 prepared an action plan to 

control the contaminated water flowing in the Estate. The action 
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plan was also placed before this Hon’ble Tribunal in the 

aforementioned Original Application, which was considered by 

this Hon’ble Tribunal. By this  action plan, the Respondent No.3 

submits that the majority of the work has been completed and that 

the remaining the remaining work will be completed by May, 

2024. Copy of the Copy of the said action plan submitted by the 

Respondent No.3 is annexed hereto and marked as ANNEXURE 

R-2. 

3. The Respondent No.3 has undertaken the work as per the directions

of the Hon’ble Tribunal and that the same is being placed before

the Hon’ble Tribunal for consideration. Copy of the PPT is

annexed hereto and marked as ANNEXURE – R-3.

4. It is thus, submitted that, in view of the action plan submitted by

the Respondent No.3, nothing survives in the present Execution

Application and the same needs to be disposed of.

5. The present reply may also be treated as part and parcel of the

reply on behalf of Respondent No.3 in O.A.No.2 of 2024.

PUNE 
DATE :23/04/2024 

ADVOCATE FOR RESPONDENT NO.3 
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Item No.6   (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

ORIGINAL APPLICATION NO.109 OF 2022 (WZ) 

Hasmukhbhai Bacherbhai Parmar …. Applicant 

Versus 

Notified Area Authority of Ankleshwar & Ors. .…Respondents 

Date of hearing: 23.01.2023 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant  :  Applicant-in-person present 

Respondents   :  Mr. Saurabh Kulkarni, Advocate for R-1 
 Mr. Maulik Nanavati, Advocate for R-2  

ORDER 

1. The applicant has moved this Original Application with the prayers

that an order be passed for establishing an ETP with a large capacity with 

the latest technology; huge penalty be imposed on respondent No.1 – 

Notified Area Authority of Ankleshwar; the Chief Officer Mr. Gajera 

should be ordered to be placed under suspension; an order be issued not 

to release any type of water into tributes like Sarangpur creek, Amravati 

river, Chhapara Khadi, Aamla Khadi and Khadi near Amkleshwar 

industrial region; the Regional Officer of Ankleshwar Mr. V.D. Rakholia be 

also ordered to be placed under suspension; the applicant may be 

compensated economically and the victims be given compensation. 

2. From the contents of this application, it is apparent that the

applicant has stated that Notified Area Authority (NAA) – respondent No.1 

is operating pumping station – “C” at plot Nos.618 and 619, GIDC 

ANNEXURE-R-1
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Ankleshwar, District Bharuch from where contaminated water is allowed 

to flow in Amravati river, which is getting contaminated, which has 

resulted in death of large number of fishes.  After the matter was heard 

on 08.12.2022, a direction was given to issue notices to the respondents 

except respondent Nos.2 and 6 – GPCB as it was being represented by 

learned counsel Mr. Maulik Nanavati.   

3. In pursuance to the notice, learned counsel Mr. Saurabh Kulkarni 

has appeared on behalf of respondent No.1 – NAA, who submits that the 

reply-affidavit has been filed wherein it is submitted that respondent No.1 

and the Board of Management have to perform its functions and duties in 

accordance with the provisions of the Gujarat Municipalities Act, 1963 

providing basic services to the member industries.  Ankleshwar 

Industries Association was established in 1978 by the industries located 

in Ankleshwar GIDC Estate.  There are at present 105 drainage 

connection holders who have CC&A and discharging their treated effluent 

into final Effluent Treatment Plant (FETP) of Narmada Clean Tech  (NCT) 

and other 245 CC&A holders are sending their effluent to ETP of ETL 

(Enviro Technology Limited) and after treatment, ETC is discharging 

treated effluent to FETP for deep sea discharge.  Narmada Clean Tech is a 

company in the business of waste water management and disposal.  It is 

a subsidiary of Gujarat Industrial Development Corporation (GIDC), 

jointly promoted by Member Industries of Ankleshwar, Jhangadia and 

Panoli Industrial Estates. The initial project comprised of a Final Effluent 

Treatment Plant to receive and polish the treated effluent from the three 

Estates and then convey this effluent into deep sea in the Gulf of 

Khambat, where it is discharged through scientifically designed diffuser 

wherein instantaneous dispersion and large dilution take place.   This 

system is in operation since end of 2006.  The permitted capacity of this 

installation is 40 MLD.  The main objective of Narmada Clean Tech is to 

336



[NPJ]                                                                                                            Page 3 of 6 
 

provide environmentally safe treatment and to dispose of the treated 

water deep into the sea , keeping Amla Khadi, Narmada Estuarine Zone 

and nearby area free from pollution and thereby protecting aquatic life.  

The CC&A was received by Narmada Clean Tech from respondent No.2 on 

10.08.2022 which is valid till 24.07.2026. 

4. Further it is submitted in the said affidavit that the answering 

respondent has undertaken the work of controlling of water overflowing 

into river Amravati  at the time of heavy rainfall. Ankleshwar Industrial 

Estate is spread over an area of 1600 hectare out of which approximately 

400 hectares’ area has natural gradient towards Amravati river.  During 

heavy rainfall, around 100 million litres rainwater is likely to flow towards 

Amravati river, which is difficult to be handled and therefore, it overflows 

into the river and action plan in respect of the said work has been 

submitted by respondent No.1 to respondent No. 2 GPCB in compliance 

of the directions of the GPCB dated 15.11.2022.  The said work includes 

laying down pipeline, upgradation of Pumping Station, installation of 

online monitoring, which is annexed at pages 218 and 219 of the paper-

book. The allegation of the fishes getting killed because of the 

contamination is false.  Respondent No. 2 has repeatedly collected the 

samples and tested the same in its laboratory and found to be within the 

parameters. 

5. We find that respondent No.2 – GPCB had already conducted 

inspection on the complaint of the complainant on 30.09.2022 and the 

report of the same is on record from pages 169 to 200 of the paper-book 

and the relevant part of the report is as follows:- 

“Inspection is carried out with reference to telephonic complaint 
received from Shri Hashmukh Parmar, Vill:Mandva, Tal: Ankleshwar, 
Dist: Bharuch to this office on 30/09/2022 regarding Fish kill in 
River Amravati at Amratpura village. In this regard, we have 
immediately visited the place and telephonically contacted to 
complainant. During visit, dead fishes are observed floating on River 
Amravati at low level bridge of village Amratpura. Dead fishes are 
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observed on shore of River Amravati at Amratpura village low level 
bridge. One water sample from this location is collected for analysis 
purpose. At this point, one small domestic stream is also mixed with 
river which is coming from Amratpura village residential area. In 
downstream area of this location we have visited Navakansia village 
bridge where dead fish are not observed however one water sample 
is collected to check water quality of downstream area. Afterward, 
we have back traced the Amravati River stretch. Dead fishes are also 
observed at NH-8 highway bridge where dead fishes floating as well 
as on shore observed, one water sample is collected from the same. 
On upstream side Sarangpurkhadi is mixed with River Amravati in 
which domestic wastewater from Sarangpur village area and 
contaminated runoff from GIDC Ankleshwar area comes in case of 
bund wall near Ankleshwar GIDC pumping station C is overflowing. 
Water samples are collected from different location viz; upstream 
area of river Amravati before mixing sarangpur khadi, after mixing of 
sarangpur khadi and from sarangpur khadi. Scattered dead fishes 
are observed in stretch River Amravati after mixing sarangpur khadi. 
After that we have reached GIDC Ankleshwar pumping station C, 
during visit minor overflow of bund wall in front of GIDC pumping 
station C is observed and same was overflowing on 29/09/2022 as 
informed by operator of pumping station C as rain fall in this area 
was there. This overflowing contaminated water ultimately reaches 
to River Amravati through Sarangpurkhadi. Pumping was also 
observed going on to lift this contaminated water from bund wall to 
pumping station still bund wall is observed overflowing. This is 
mainly because of infrastructure issues to be addressed by NAA & 
AIA and 3-day notice was issued to Notified Area Authority 
Ankleshwar to take immediate corrective measures in this regard to 
prevent such incidences. Various samples are collected as per details 
mentioned in sample detail section and Google earth map showing 
water samples collected for analysis purpose on different locations of 
River Amravati is attached. Photographs taken during visit are also 
attached here with.”      

 

6. Heard the arguments of learned counsel for the parties. 

7. The learned counsel for respondent No. 2 – GPCB states that the 

pollution in Amravati river is happening on account of leakage of water 

from the underground pipeline and overflowing of contaminated water 

from the pumping station of the untreated water because of which the 

river water is getting polluted which resulted in death of the fishes and 

several notices were given to respondent No.1 – NAA  to take care of this 

problem, but they have been ignored those till date.  It is further 

submitted by him that now, they have presented action plan wherein it 

has been stated that the work of laying of over-ground pipeline would be 

completed by May, 2023, but they have doubt about the said project 
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being completed within time.  Therefore, a direction may be issued to 

them to complete the work within time failing which penalty may be 

directed to be realized from respondent No. 1 on month to month basis 

for not meeting the target. 

8. From the side of respondent No.1 – NAA, it is argued that the 

effluent which is flowing into river is only in heavy rainfall and that there 

is no evidence on record to the effect that the fishes have died on account 

of discharge of effluent from their pump. 

9. We cannot disbelieve the inspection report dated 30.09.2022, 

which has been submitted by GPCB wherein it is clearly stated that the 

dead fishes were observed floating on Amravati river and water samples 

have been collected and the report has been received which shows that 

the water was found extremely polluted in the said river.  In the report, it 

is also mentioned that minor overflow from bund wall in front of GIDC 

pumping station “C”, was observed, which was overflowing on 29.09.2022 

as was informed by the operator from pumping station “C” as the rainfall 

in that area was there. 

10. We find that there is no doubt that the water of Amravati river was 

contaminated because of which the fishes had died and now, it appears 

that the corrective steps are being taken by respondent No.1 by laying 

down over-ground pipeline so as to remove the leakage and that aspect is 

said to be completed by May, 2023.  Therefore, in view of that, we dispose 

of this Original Application with following directions:-  

 
(a) We direct respondent No.2 - Gujarat Pollution Control Board to make 

calculation of the past violations and quantify the environmental 

damages thereof within a period of one month.  This exercise would be 

done after giving notice to respondent No. 1 – NAA.  After the said 

calculation of the environmental damages is made, the amount towards 
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the same shall be deposited by respondent No.1 with respondent No.2 

within a period of two months thereafter. 

(b) As respondent No.1 has undertaken to lay down over-ground pipeline and 

complete the work by May, 2023, which appears to take care of the 

problem of the contaminated water flowing from River Amravati, said 

work must be completed by May, 2023, failing which for each month 

thereafter, respondent No.1 shall pay penalty at the rate of 

Rs.25,00,000/- (Rupees Twenty  Five Lakhs). 

(c) The compensation amount/penalty amount, which shall be realized from 

respondent No.1, shall be utilized for restitution of environment in the 

local area within one year, independent of the obligation of respondent 

No.1. 

(d) If any grievance remains even thereafter, the applicant would be at liberty 

to approach this Tribunal in that regard. 

       Dinesh Kumar Singh, JM 

Dr. Vijay Kulkarni, EM 

January 23, 2023 

O.A. NO.03/2023 (WZ) 
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1

Notified Area, G.I.D.C, 

Ankleshwar

ANNEXURE-R-3
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1. NGT Oder 23-01-2023 action taken point.
 All member industries pocked vise over ground pipe line work completed.  
 Sealing of manhole Under Ground Drainage line  completed.
 Disconnection of underground drainage pipe are completed.
 Above work Third party inspection reported are attached.

2. CE Sir Visit on Dt.30-10-2023 for NGT Oder Action.
 Syphon repairing work are completed.
 Fencing work passing natural creek work completed.
 CCTV Camera instilled on collection point.
 cleaning work of SWD Completed.

3. Suo-moto Samman's NGT Suo-moto Reference:-Digital media dt:2/12/2023
 GPCB Water disconnection are completed as per instructed by GPCB.
➢ Bund wall in SWD work completed.
➢ Sealing Suwez pipe in SWD outlet

 
4. Video Viral 
 Cleaning work located point wise Completed.
 Rubble pitching work completed near “C” Pumping Station.
 SWD work in progress at Final pumping station.
 Near detox SWD work tender is invited.
 Raising main 450 mm HDPE from “C” pumping station to “A” pumping station agency finalised and work in progress.
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➢Disconnection of underground drainage pipe are completed
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2.  CE Sir Visit on Dt.30-10-2023 for NGT Oder Action.

➢ Irrigation canal syphan repairing work completed.
➢ Fencing over the creak work completed.
➢ CCTV Camera instilled on collection point.
➢ cleaning work of SWD Completed.
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➢ Fencing over the creek for prevent solid waste 
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➢ Bund wall in SWD for inspection as  instructed by GPCB.

• Brick masonry bund wall 

was constructed for 

inspection in Strom water 

drain except rainy season. 

Bund wall at all 28 Nos 

location are  completed . 
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Suo-moto Samman's NGT Suo-moto Reference:-Digital media dt:02/12/2023

 Water disconnection are completed as per instructed by GPCB.
 Bund wall created by closed industries as instructed by GPCB.
 Sealed sewer pipe line outlet in SWD. 
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➢  Water Disconnection as per GPCB Closure.
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➢ Bund wall Created by closed industries as per GPCB
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 Cleaning work located point wise Completed.
 Rubble pitching work completed near “C” Pumping Station.
 SWD work in progress at Final pumping station.
 Near detox SWD work agency finalised and work in progress.
 Raising main 450 mm HDPE from “C” pumping station to “A” 

pumping station agency finalised and work in progress.
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THANKS
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